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to our great dismay, the Government of India has notified only Trular community as
Scheduled Tribe vide Presidential Order dated 22.12.2016.

In respect of inclusion of the remaiming four communities, which are now under
the backward class category as Scheduled Tribe, the Ministry of Tribal Affairs, has
sought for additional particulars. The Government of Puducherry had sought the
assistance of an officer from the southern region, who is conversant in the subject,
to make field visits and assessments on the genuineness of the claim for preparing

a detailed report to the Government of India by the Government of Puducherry.

In this regard, on 06.06.2019, T have also requested the Director, Anthropological
Survey of India, Kolkata, to depute an officer to visit Puducherry in finalizing the

proposals. But, so far no action has been taken in this matter.

Sir, the left over tribals are languishing without the constitutionally sanctioned
concessions and reservations. So, I request the hon. Union Minister of Tribal Affairs,
through you, to kindly expedite the matter for inclusion of the remaiming four tribal

communities as Scheduled Tribe in the Union Territory of Puducherry. Thank you.

MR.CHAIRMAN: The State Government has to approve. The State Assembly
has to pass a Resolution and it has to be referred to the National level Commission.
They should accept it. Then, Registrar General of Census has to be addressed. Then,
they have to examine it, and refer it back. Then, it goes to the Cabinet, and from
there, it comes to Parliament. This is the procedure. These are important communities
because 1 am also a little familiar with the communities there. This is the process

which has to be followed. Now, Special Mentions.

SPECTAL MENTIONS

Demand for all weather road for Bahadakhal-Allasu-Kunkuli and
National Highway status for roads in Uttarakhand
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MR. CHAIRMAN: The next Special Mention is of Shri Sanjay Raut, he is not
present. Now, the next Special Mention is of Ch. Sukhram Singh Yadav.

Demand to fill vacant posts in Police Forces and to undertake police reforms
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Demand to release the MGNREGA Fund for Chhattisgarh
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